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Shortage of Small Coins 

98. SHRIMATI MADJH.HU SINGH: 
Will the Minister of FINANCE be 
pleased to state ; 

(a) whether Government are aware 
of the shortage of coins especially 5 
and 10 paise coins; 

(b) whether it is a lso a !act that 
shopk~pers refuse to accept on.e, two 
and three paise coins; and 

(c) if so, the steps Government pro-
pooc to take to remove the coin scar· 
city? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SURI 
JANARDHANA POOJARY): (a) and 
(IJ) : Some compla ints about ~ortage 
of 5 paise and 10 paise coins in certai'l 
areas and no n acceptance of on , two 
nnd thre • p:dse coins by som~ shrip-
keepers hnve been received. 

(c) There is no general shortage of 
small coins. The Reserve Bank of 
India and its small coin DE.1lo ls have 
stocks of 5 paise and 10 paise coins to 
meet 1he demand. As and wh1.:n any 
complaint of scarcity o! these coins is 
brought t o the notice of the Reserve 
Bank, arrangements are made lo sup-
ply oins to the area where shortage 
is s1ated to be expericnceJ. 

R'ega rding non acceptance of one, 
t wo and three paise coins it appearii 
there is an apprehension among the 
publi that these coin9 are n ot leg3l 
tender. The Reserve Bank o! India 
have clarified from time to time 
through Press Releases that the!!e coin!I 
continue to be legal tender and ~hould 
continue: to be accepted by all public 
sec tor banks, treasuries anti sub-
treasuries from the public. 
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Setting up of all India P<>werloom 
Board 

100. SHRI R. K. MHALGI .: Will the 
Minister of COMMERCE be pleased to 
re!er to ihe reply given on 181.h Sep-
tember, 1981 tG Unstarred Question 
No. 4830 regarding First All India 
Powerloom Weavers• Convention a t 
Ichalkaranji (Maharashtra) and state: 

(a) whether All India Powerloum 
Boar cl fuuctions thereof; 

(b) if so, when and names/ designa-
tions of Members of the Board and 
Board !unctions thereof; 

(c) whether the Board bas consider• 
ed various issues such as availnbility 
o! yarn at reasonable :prices, reserva· 
tions for powerloom sector, controlled 
cloth quota for powerloom sector and 
setting of processing facilities in areas 
ot powerloom concentration etc., as 
voiced in the First All India Power-
loom Weavers' Convention held at 
Ichalkaranji (Maharashtra) last yt-ar: 

(d) if so, what are the declsfonl 
taken/recommendations made by the 
said Board; 

(e) if not , when the Bo:'l.rd is e:\.rpect-

ed to riut forward their views on these 
various issues; and 

(f) if It ts yet to be set-uv, specific 
reasons for delay in setting it up? 




